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Hen'bls Shri N.7. Krishnan, Vice Chalrman(s)

Hen'ble Smt.Lekshmi Swaminathan, Member(J)

Dr.V.P.Bansal,

/e J=1I1/52, Wrst Kidwai Nager,
3"3& W ,}@ lhi ™ ‘
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e Shri L.K.Singh }

V/s

1, Unisn ef India threugh its Secy.
Ministry ef Health, Nirman Bhawen,
NQE W ;& }‘h i -

2. Unien rublic Service Zemmissien,
threugh its Zecretary,

Shelpur Heusz, Sheahjshan Rsad,
New Jelhi

3. Jirecler General Health Services,
Nirman Bhawan, New Jelhi.

« sieSpendents

ORDER (ORAL)

(Hen'ble Shri N.V. Krishnan, Vice Chalrman (4))

doubl ws te how this applicatien can be admitted.
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2 The grievance of the applicant is as fellews i=-

2.1 o tentative and previsicnsl eligipility

list of @ffiﬁ@ré vhe would bha eli@ibi&

fer consideration fer pre giimw‘i@ the
pest of ~ddi.oirsctor Genersl{Heulh Eggviééag
was issuad en 26.8.94{ann,m.35'inviﬁing
ebjections. The applicent sant his
representation con 15.9.94 (4Ann.A.4) Thet

has still not been dispesed of,

2.2. In the meanwhile, the applicent understends

that 8 D.P.0. is te be hald sometime in

Cecember fer censidering the case of

eligible persens fer premstien te the

rank ef Addl.Directer Genersl.

2.3, In the circumstances, the main praysr is
thet a directien be issued le the
respendents to dispese of the representatien/
ebjections made by the spplicant vide his

letter dated 15.9.94 and 21.9.94 in rasgaét

ef the eligibility list, befere constituting
and helding the 5.P.C. The cther prayers ars

g that the eligibility list be juashed, thet
senierity list be finalised befeore heolding
the D.P.0. the CRs be completed and the DpC ;§ j,

directed te fill up the pests of Addl.Directer

General in such & way. Thet ene pest at least
is held by téaching and nen teaching staff

as reguired by Rule 8(4) ef the CH.S. ﬁui&ﬁ
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(S 3. On the last eccasien, we felt there was ne

feundation laid whatseever, fer the applicani te

apprehsnd that the respendents weuld take, any sctien

contrary te the previsiens ef law. Learned ceunsel fer
the applicant then teok time. an affidavit hasnow

peen filed alengwith & MAa. The M4 is allewed.

4. We have seen that affidavit. That dees net
advance the case any further, There is no basis fer

the apprehensien that the DPC thét may be held in

e

December, 1994 weuld either aci upon the eligibility

list which is & previsienal ene, issusd in sugust, 1994,

witheut dispesing of the objection raised by this
spplication er thst it would take any actien centrery

te law,

B In the circumstances, we find thel the grisvences

ars imaginary and the OA is premsture. Hence, i

dismissed., kgLL/’” .
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(Lakshmi Swaminathan) ~ (N.V. Krishnan )

Member (J) Vizce Chairmen {m)
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